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THE AIRCRAFT (AMENDMENT)
BILL, 197Z

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
Madam, I beg to move:

"That the Bill further to amend the
Aircraft Act, 1934, as passed by the Lok
Sabha, be taken into consideration."

Madam, this is a short Bill. We are trying
to bring up to date the relevant clauses in the
Aircraft Act. There are three or four
amendments.

One is that in the vicinity of airports,
rubbish, slaughter houses and so on attract
large birds, voltures and other such birds
which become hazards for aviation. There-
fore, in order to safeguard aviation, which is
becoming daily more and more sophisticated
and more and more technologically
advanced, we want to prohibit slaughter-
houses and the dumping of rubbish and so
on in the vicinity of airports.

Secondly, at present the unclaimed
property in airports is dealt with under the
provisions of the Indian Police Act. Very
often, foreigners come and they leave some
property there and they come back after four
or five dyas. Now the property has got to be
taken away elsewhere. We want to give
powers to Aerodrome Officers to keep that
property and dispose it of according to rules.

Then, an important point is this. For
modern airports it is essential that the heights
of buildings must be regulated because now
very large planes are coming. Supersonics' wi
11 be upon us very soon. We cannot afford the
luxury of having high buildings which can be
a hazard. So far there has not been any
proper Central legislation under which this
could be regulated and we were involved with
municipalities and local bodies and the
situation is not very satisfactory. Therefore,
in order to safeguard aviation, we are taking
thepowcrto prohibit the construction of
buildings over a certain height. These are the
main provisions of the Bill. Various small
points have also been incorporated to bring
theAct up to date. It has been passed by the
Lok Sabha and I warmly commend it to the
House.
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77/e question was proposed.
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*SHRI M. KAMALANATHAN (Tamil
Nadu): Madam Vice-Chairman, I would like
to express my views on the Aircraft
(Amendment) Bill, 1972. The International
Civil Aviation Agreement, Chicago was
signed on the 7th December, 1944 and after
a great delay of many years action is being
taken on it. This is to be welcomed. It is
necessary to set right the defects. The Bill
under consideration seeks to rectify certain
defects. We only ask as to why these defects
have not been removed for so long.

As far as inland air service is concerned, |
would like to state emphatically that for the
past three years nobody is satisfied about air
transport. Nowadays the position is that no
plane reaches the destination at the
scheduled time. The air service from Madras
to New Delhi is called Day Service. But the
plane reaches Delhi at 70'Clock or 10 O
Clock in the night or even at midnight or 1
AM. If we examine deeply the reasons for
it, it is due to inefficient management. It all
started from the year 1969 when the present
Minister of Steel and Mines, Comrade
Mohan Kumaramangalam who is considered
to be a very able and efficient Minister took
over as Chairman of the Indian Airlines. The
labour disputes arose actually when he
worked as the Chairman. I need hardly say
that the present crisis is a continuing affair.
When he comes to Tamil Nadu the same
former Chairman sheds crocodile tears of the
labourers.

AN HON'BLE MEMBER : Now he is
a Minister.

SHRI S.S. MARISWAMY (Tamil Nadu):
That is what he is saying.

SHRI M. KAMALANATHAN: But he
sheds crocodile tears for the labourers
whenever he comes to Tamil Nadu.

SOME HON'BLE MEMBERS : Good,
Good.

SHRI M. KAMALANATHAN : He
belongs to a big family of Zamindars. He

+Original speech in Tamil.
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speaks about the workers and labourers but]
he has not got even the slightest connection|
with them. He was born and brought up in|
the Western Countries and his Style of living
is also Westernised. He cannot speak for the
cause of the labourers.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): Mr.
Kamalanathan, are you discussing the
Zamindar or the Bill?

SHRI M. KAMALANATHAN: I am,
speaking about the Chairman of the Admi-
ni st art ion.

THE VICE -CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): No, no.
It is not fair.

SHRI, M. KAMALANATHAN
Because of him, this trouble has come.

SHRI S.S. MARISWAMY: He is stating
the history, Madam.

SHRI M. KAMALANATHAN : At that
time, the pilots had gone on strike. Now the
Field Engineers have gone on strike. It is my
duty to emphasize that the unrest during the
last three years in the Indian Airlines was
entirely due to the incompetent management
since then.

I would like to ask for some facilities. As
far as Tamil Nadu is concerned, we
requested for the construction of an airport
at Salem. But so far it has not been granted.
Dr. Karan Singh had stated in reply to a
question in the Lok Sabha that a steel plant
had been sanctioned for Salem and a survey
had been made for the airport. Ho had
assured that an airport will be built at Salem.
I request that necessary action should be
taken in this matter.

During question hour today it was stated
that because of lack of adequate transport
and communications facilities, the economic
position of the people of the Andaman and
Nicobar Islands could not be sufficiently
improved. I had gone to the Andaman and
Nicobar Islands. If we want to go to the
Andamans...

[RAJYA SABHA]
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PURABI MUKHOPADHYAY): Just a
minute. Has the Minister any difficulty in
understanding the language ?

DR. KARAN SINGH : Not fitting it
properly there.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): Will the
head phone be changed? Yes, please con-
tinue. Because you have to reply to all the
points. I want to be sure that you hear well.

AN HON'BLE MEMBER : It is being
translated.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : All right.
Thank you.

SHRI M. KAMALANATHAN: If we
want to goto the Andamans we have to go to
Calcutta, then we reach Port Blair through
Rangoon. If we want to go to Port Blair, we
have to take a passport for Burma and then
only we can reach there. If we ask the reason
for this, it is stated that the Avro aircraft
could not be used for long distance flights.

We should make use of the economic
resources of the Andaman and Nicobar
Islands. We should tap the natural resources
of the Andaman Islands and thereby develop
the Indian economy. If we want to
accomplish this, then it is necessary to
introduce a direct air service between Madras
and Port Blair and I request the Government
totake necessary action in the matter. There
are many difficulties and hindrances in the
inland air transport system. Dr. Karan Singh
is an able man and comes from a good family
I hope that unlike the former Chairman of
Indian Airlines, Dr. Karan Singh will look
into the defects pointed out by me and take
necessary action in the matter. With these
words, I conclude my speech; Thank you.

SHRI KALYAN ROY : Madam Vice-
Chairman, I did not know that this debate is
on Mr. Kumaramangalam's past. As far as I
know, Mr. Kumaramangalam always
appeared on behalf of the workers, and so
long as..,



125  Aircraft (Amendment)

SHRI JAGDISH PRASAD MATHUR:
Are you defending Mr. Mohan Kumara-
mangalam?

SHRI KALYAN ROY :Iam not
defending him I am, only stating facts that he
always appeared on behalf of the workers. So,
I think the hon. Member is not well informed.
But then I thank the hon. Minister in change
of Aviation that after a long time he has
taken notice of the birds and the vultures and
the eagles and the big buildings, and what
not, taken notice of all the external troubles
which may disturb the smooth running of the
Indian Airlines' planes. But I wonder,
Madam, whether he has taken that much care
to see what are the internal troubles, what are
the difficulties the passengers are facing, why
the disputes are cropping up persistently,
every month, every year, why there is so
much tension, what is lacking there. I am
afraid, Madam, that much has been left to the
bureaucracy to do whatever they like. And
there lies the problem. What is shocking is
this, Madam, that even where people have
been killed in air accidents, people who were
the sole earners in the families, such families
also are not paid compensation for years to
come. Thething is so shocking that even
when Members of Parliament write letter
after letter requesting them to pay
compensation, the Minister either completely
ignores it or just slips over it. I give the
pathetic case of one Deputy Architect, Shri
A K. Biswas. He was working in the Ministry
of Defence, Madam and he was killed in an
air crash when travelling from Silcharto
Gauhati onth29th of August, 1970, in flight
No. 254 of the Airlines Corporation. Until
today in spite of thousands of letters the poor
father has written to the Chairman and other
officers, not a single penny has been paid.
Utltimately the poor father, who livs in
Asansol approached me, and I wrote a letter
to Dr. Sarojini Mahishi. Dr. Sarojini Mahishi
took seven days to acknowledge the letter I
wrote. The accident took place in August
1970. I represented the case in August, 1971.
It was acknowledged on 11th August, 1971
and till today I do not know what Dr.
Mahishi has done about it. Why has she pot
at all cared to reply to the letter and
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pay compensation for the death of the
Deputy Architect in the Ministry of
Defence? The case has not made any
progress so far. What about it, Dr. Karan
Singh? That is one part of it.

Then, Madam, you had the same ex-
perience as we had. Those who have the
misfortune to live in Calcutta in the eastern
region and have lo buy a ticket on going to
their office at Chittaranjan Avenue know it.
Any third class booking counter is better than
their office in Calcutta. I have asked them
personally and they say they are
understaffed. Anybody who wants to go
anywhere from Calcutta has to wait for two
hours to get his ticket. You, Madam, know
the importance of Calcutta. It is from
Calcutta you can go to Gauhati, Meghalaya,
Manipur, Orissa and other places and that
particular office is in such a neglected
condition and in such an utter mess that—I
do not know—unless you have at least one
day to spend, you will not be able to get a
ticket. I think there are other Members who
share my feeling. It has been represented by
the union and by Members of Parliament to
do something about the Calcutta Office.
There is such a heavy rush. They are
understaffed and they are notable to cdpe
with the work. Nothing has been done so far.
Not only that. There is a case for opening
more booking offices in Calcutta. A feeling
has been created in eastern India. I am not
saying that I entirely share that feeling—I
may be wrong—but I would request the hon.
Minister to clear the misunderstanding that
the Calcutta airport is being neglected. Some
of the big inter-continental airlines have
shifted their offices from Calcutta like
Lufthansa and KLM. They have shifted to
Madras, Delhi and Bombay, I do not hold the
Minister responsible for that, but definitely
there is a feeling that there are certain
interests inside the IA organisation which
have inspired the big inter-continental
services to shift their headquarters from
Calcutta to other areas in spite of the fact—I
hope I am right—that the Calcutta airport
still handles the largest quantity of goods and
freight and gives the largest amount of profit,
if any, to the IA and yet as you get down
from t he plane you find that although it
takes only two hours from Delhi to
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Calcutta, it takes two and a half hours to get
your suitcase back. That is the unfortunate
position. The other building which is meant
for international flights is empty. The rational
thing would have been to combine these two
buildings and utilise the building meant for
international services also for domestic
services. That has not been done. What we
find is that i n one place people are huddled
toget her. There is a fish market atmosphere.
There isatotaljam, total
congestion,shoutingand what not. The other
place is as deserted as Fatherput-Sikri. There
is no rational approach to the whole thing. I
would request the hon. Minister to see what
injustice has been done to Calcutta airport,
why these big inter-national airlines have
shifted their offices from Calcutta, and
whether there is a definite case of inspired
and motivated removal in order to placate
certain interests in Delhi and Bombay.

Then, Sir, comes the question of the
pilots. This Ministry has not actually
gone into the problem. We are an under-
developed country, yet we have a large
surplus of unemployed pilots, who have
gone through training and who have incur-
red a terrific amount of expenses in order to
become commercial pilots; and they are
unemployed. Even one concern—I think it
is the Airways Corporation— which has
been taken over by the IAC, it has taken
over the junior technicians but it has not
taken the pilots. What will they do? What
plan do you have? Other  countries are
suffering from want of pilots. Being an
underdeveloped country, we have a surplus
of pilots and you have no rational scheme.
How do you inspire the people How do you
gather the brains and talents which have
come up to the surface? You have no plan
either.

Then there is the persistent crisis about the
Avro aeroplanes There have been repeated
complai nts about t his type of planes. One of
them recently crashed on its way from
Cochin to Madras. The pilots and the
engineers are consistently objecting to the
use of this type of aircraft. But I do not know
why the bureaucracy, why the top bosses,
why the high and the mighty,
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are continuously insisting on the use of this
type of planes. Why should you not have an
impartial inquiry to satisfy th; engineers and
the pilots, the people who are objecting to its
use? And some kind of fear has developed i n
t he mi nds of t he passengers who are using
this plane.

Then, Madam, because of high jacking
which is increasing all over, every citizen is
being searched today. I may perhaps
bewrong. Not every citizen is searched. The
MPs are searched, and doctors, scientists
and professors, are searched. Why should
MPs claim such immunity? But then why
should the Ministers. .

DR. KARAN SINGH: I am invariably
searched.

SHRI KALYAN ROY: I have always
seen; I do not know what is your experience.
The Minister's car goes at the last minute to
the staircase of the plane, and the Minister is
heavily garlanded and is surrounded by
hundreds of people and then he gets into it. |
have yet to see a single Minister being
searched. You may be an exception. But
either the MPs and the Ministers should be
searched or neither should be searched. You
cannot have a double standard. If an MP can
be a potential danger for hijacking,a Ministsr
can also hijack a plane. Such sort of things
should be avoided.

Then, what criterion you have to allow
private cars to go near the plane? Madam, I
came the day before yesterday from Calcutta
and I found two big cars waiting near the
plane. 1 found two  Sadhus getting down.
They were profusely garlanded, practically all
the senior and junior officers of the IAC were
there. I asked my friend who was also
travelling with me as to who that Guru was.
He said, "He is the spiritual Guru of the IAC." I
do not know whether you have a spiritual Guru.
And how is it that a man is entitled to take his
car right upto the plane? Madam, the point is
that some new privileges have been created.
And I have seen all these Gurus, whether they
are Sai Baba or Mohanand Maharaj or the
President of the Rama-krishna Ashram, they
are particularly given such facilities, On what
ground—J
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want to ask—are these so-called spiritual
Gurus allowed to use the VIP rooms?

SHRI T.V. ANANDAN (Tamil Nadu) :
Have you no faith ?

SHRI KALYAN ROY: You are right. I
have no faith in the Gurus, I have faith in
human beings. You have faith in the Guru
and not in the human beings. I want to know
on what ground these so-called spiritual
Gurus are being allowed the use of VIP
facilities and they are being allowed to take
their imported Irrmala cars right up to the
plane. Why should the IAC officials and the
crew gather around them and garland them
profusely as happened only the day before
yesterday?

SHRI T.V. ANANDAN : Hindus and
Muslims have faith.

SHRI KALYAN ROY: I do not under-
stand his objection. But in any way he
believes in a Guru.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): Please
finish. You have exceeded your time.

SHRI KALYAN ROY: I do not under-
stand his interruptions, what he wants to
say, because I can see one thing. I can say
thing. If the big mark on the forehead is the
sign of spiritualism, then he has the
monopoly of it.

SHRI N. K. SHEJWALKAR (Madhya
Pradesh): Madam Vice-Chairman, there is a
difficulty with me that I happen to be an
advocate...

SHRI SITARAM KESRI (Bihar): You
are an intellectual.

SHRI N. K. SHEJWALKAR : .. .and,
therefore, it is difficult for me to go beyond
the scope of this amendment. But actually
lam tempted to say a few words because my
friend just talked about some privileges here
and there about some gurus. But I think we
must admit that there are certain privileges
to somebody which you may or may not
accept. For example, only last night I was
just going through the Who's Who of Lok
Sabha and I found a very interesting thing.
The proforma supplied to all Members of
Parliament mentions date of birth, name of
father...
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THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): How is
it relevant to this?

SHRI N. K. SHEJWALAR : That is what
I am saying. I am tempted to say something
about relevancy. I will finish it in one
minute. In the whole of Lok Sabha's Who's
Who nobody's mother's name is entered
except Shrimati Indira Gandhi's. Perhaps
she has the right to the privilege. We cannot
help and we have to keep quite. I have seen
Dr. Karen Singh's Life sketch particularly.
Nobody's mother's name is mentioned in
that Who's Who except the name of
Shrimati Indira's mother.

SHRI SITARAM KESRI : That is the
defect with advocates. Is it a matter to be
discussed here?

SHRIN. K. SHEJWALKER :1I am
submitting, my friend, that there are some
privileges, either known or unknown. You
cannot help it. Anyway.

ot am feg awi (397 w3w)
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SHRI N. K. SHEJWALKAR : T will only
limit myself to the particular amending Bill.
The Bill is intended to have certain
provisions with regard to safety measures.
At the outset though the intention may be
very fine, but my humble submission is that
it is not a good draft; it is a very bad draft in
the sense that in clause SA some sweeping
power is given. Similar sweeping powers are
given in clause 4. The substituted section
under clause 3 says:—

"The Central Government may, by
notification in the Official Gazette, make
such rules as appear to it to be necessary
for carrying out the Convention relating to
International Civil Aviation signed at
Chicago" etc. etc.

I think the general principle is that for
carrying out the effects of the Act particular
powers are given to the Government. For
nothing else such sort of sweeping powers
should be given. There should be some
proper check. Similarly in section SA
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there is similar superfluous tyepe of thing,
namely:—

"The Director General of Civil Aviation
or any other officer specially empowered
in this behalf by the Central Government
may, from time to time, by order, issue
directions, consistent with the provisions
of this Act..."

1 think this could have been done by men-
tioning something in the rules. It is not at all
necessary to mention the name of particular
authority here, the Director General or "any
other officer". If you had to empower any
other special officer you could do it in the
rules. Therefore, section 5A is superfluously
inserted into this.

Regarding the other provisions, for
example, the procedure laid down for the
payment of compensation and all that,
according, to my humble submission, a very
elaborate type of thing has been tried to be
incorporated in the Act. We could have it in
a short way. In a simplified manner it could
have been said that all the principles which
apply for the acquisition of land, etc., will be
adopted here directly. There was no
necessity to mention all these things. That
way the Act could have been a very short one.

Then coming to clause 4, it is true that it
provides that within a radius of 10 kilo-
metres from the aerodrome reference point,
everything should be cleared. But the actual
position is different. I can tell you about
Palam, I can tell you about Bombay. In
Bombay, hardly with a mile there is a big
cinema theatre. I am told that objection was
made to the construction of that cinema
theatre, but still it has been constructed there.
There was objection from the aerodrome
side. The huge theatre with high cinema
stands is certainly a danger to the landing
planes as well as to the planes which take
off. But it is three. It is said here that there
should be no "depositing of rubbish, filth and
other polluted and obnoxious matter within a
radius of 10 kilometres". But it is really a
great job to clear them. Just near Palam there
is a village and in that village we find all sorts
of rubbish and other things. How to remove
them?
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What will bo the plan? Where are you going
to settle them? How are all these things to be
done? It is really a great job if you want to do
it within a radius of 10 kilometres. Ami for
that, I think a huge amount is required.
Otherwise, Ithink mere passing of this Bill is
of no use. The conditions in India are entirely
different from the conditions in other places.
A lot of money will be required to do these
things. What I say is that there ought to have
been a practical approach to this problem.
Now we talk of removing all this rubbish,
etc.] only request the hon. Minister—I have
great respect for him— just to visit the
restaurants at our aerodromes. [ think
the dirt and other things are mainly
due to the dirty habits of the restaurant
people; they just throw the things outside.
There also, there must be some check. All
these things are  very necessary. Merely
saying that there should not be anything
within 10 kilometres is not enough. To
achieve that we have to do a lot. Of course,
the idea is very good. There is no doubt about
that. So, my humble submission is that
actually it is not a good draft. Unnecessary
things have been mentioned in this Bill. It
could have been shortened. At the same
time, some practical approach is necessary.

So far as compensation is concerned, the
principles are laid down, no dobut. But I
myself had an experience when I lost my
baggage while going to Kerala, in transit at
Bombay. Ittook onefullyear to getthe
compensation. Luckily I got it. It is not a
case of that type where I did not get it at all.
I got the compensation, but after one full
year, and after I had sent a dozen reminders
to them. Sol got some partial compensation
Therefore, my submission is that a proper
method should be found out so that these
provisions are properly implemented and
whereby we can have effective measures to
remove all these difficulties. Thank you.

st W At ¢ 9T garens

wErEar, ® ama Suew fadas w1
g F@Tg | g e g’ o dfemw
AT AT, S & wvew § aw
famme =9 F%m w@ifs F oedide
TEE |
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faias &1 @947 574 gu 4 §9
TATA AT AEATE | AT A
FA a8 Gt 9o fafra quq 9%
gaTE AT 9 A A §, A6 qgi
a1q a% @A frerdt 2 f agae oF
g21, g HET e Her faa 9T 3 m
LA qrAT § 1 Afa ga 9w g
afgs & grarfast 1 faer rd & g7
Aqfaay 4 &1 Fifw aET 9T arar
F A9 afawaT arar a@ @0 g
& famrt stfas Sy 7 9T ATAT gIar
% s fafram sy a2 g o7 9=
graTE | afFgaim aTaa § 5 a9
argara fafeas awg 9T S A
AT & AT @ gadr gEar arfagi
F1ge FA ardrE | MHET gy
a7 fradt & | F-wT Gal gar @
fir a1t 92, 5 9 a7 FgaT A AT
afgai #19ge §1Fg3 fs @ 5 &2
qE ATIU A1 GG W | gE4C WM
1@ arfadi ®1 SATET AEETE g §
wifs faar wgm A o §, s
& fF S AT aTwT W|E A0 | A
oo g fe amami &1 a9 97 ITE
#1 fear & fagar &t @7 @wd §
FL |

Al atg ag & fo araana & s+
ars  mfgai & &en  faaafrfaa
AT AT T E | gH A HT AT §
f af S F qmar wmg@ § 1w
&N T WA F, wvr | AT
g at @w wga € (% gl ad
faea @t o a9 o) a1 gaw avay
qr o ¢ & wg @ faadr, fog
Za & feqre 21t § T 27 F a7
aata %1 feawe g € 1 safan
g g B e seEl a7 A
F1 &9 gmr wrfze, S fEye 9
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ara i fa %7, AT 0F G
g, 7l avelt g zTgw A A £ 1 T
awg & fagre d qfmar & g aeg @
FEE fAE et ozt AT & @
gt wifgn | o qemET @ amEr
| TN AT ATTET ATHEAT AT T2 |

TF AT AT AATE | ATGATA WA
Fifa f-a17 52 17 IETMT—F G-
BT AT £, SffT F JroE Aifza F avan
wTgaT § it TA wEfaat #7 a@e
FATE T arfaal T ggar &, A
#fHY agarT #1199 gz § w@A
gARag AT 3 A AT 4 AH, .,

oft Ete swTE ATAR : A7 fada &
aeafrag fam g 7

it #ATo ®E AT & gaET |
(Interruptions) =% &t &rarw agfaq
g UzAde TG & weawgae a1 ag
BE dgwg WA § AR W owW W
Araw 3% g, 0 e are s,
STAT AT EFIIT |

SHRI MAN SINGH VARMA :
the specimen of your intellect.

This is

Y ATo Fo HHANEHT : ATT FT G374
{ad & v q1er

ot Hrow $a ;07 418 e
w1 7 ¥ (oar, 4 gorg Ted &\ gwoant
faer T ata & sorraa o< fawre w3 €1

{Interruptions)

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): You
please come to the point.

ot e fadt : e ama & a7
77 1 § fr T v € amd @1
FE T F AGAF A, TTAT AT
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[t e )
T # oA &, FAFANH A90T §—
Tt § wvor W@ &, T eeaE
it 71 qwedie AT E | AT °
W TAF FTITLH AT FF FT ZTH EAT
A T qr gE Aers A
AT 2 AT 4 A2 LA FAVATE FEA 8,
A At o W @ gafan 39
forg ot sy AR weAT ATMEY |

U AT F AL, AT A v faw
st faegar | fagre & aga TEEEA
g ot avegdw wew & gARl AEA
faerd & ok ggi fawwa g1 &) AT
& AT ATAE HEAT 5 AT TAE] ArhA
foar gam & st ow ufawr
draTedl 9ot &, Agr & faw S
qrer # It F19 &, 7T It fal-
Feel gt e, galay oy § arwg FEal
f&F amg ST AT EATT T

AW § OF A1 KT Fg AT Argat
i fe 39 weamg wd § FF wwdre F,
A §  afewia dfaere St 9T §
qACH W1 §, AT ST 0F ST 4
IS IEA ATAT R, |G 3 AX ATAT T
co q¥ g fo wgr oren €, gew
arg &t & far garn fowe €, @4 weam
98 § f§ 3-30 F T917 9T 3-35 9
A1@ § e 3w fewmga &< fzar
T ag ¥ w< % v and a7 g
At a® | ar wra Stfae f@ar qaa &
ag WA AT § 4-45 A, 494 QAT
IHNE FN AT aF a1 |0 FAR] HYET
famar wnfgm 1+ g7 @i & Ao &
AYAT FATT TET HL1 £ |

SHRI K. CHANDRASEKHARAN
(Kerala) Madam, Vice-Chairman, I
welcome the provisions of this Bill because
these are very necessary amendments to the

Aircraft Act. The provisions of that Act are
being brought in tune with the require-
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ments of modern times and they are alsoin-
tended to cure the defects and the lacuna in
the provisions of the Act since its enactment
years back. This enactment and the
amendingBill are absolutelyessential so far as
the safety of aeronautical operations in this
country are concerned. On the safety aspect
which is the most important aspect high
lighted in the provisions of this amending
Bill, T have got to state thatthe maintenance of
our airports, the maintenance of our aircraft
and the maintenance of our control towers
are all very relevant to the safety of air
operations in any country for that matter. [
do not think that the control towers in this
country under the Department of Civil

Aviation and the Directorate ~ of  Civil
Aviation are equipped with  the
necessary modern equipments that are
considered absolutely essential for ihc

purpose of giving communication to the
Commanders who are in the air and are in
charge of our aircraft. Even though the
enquiry report in regard to an accident that
one of our Corporation's planes had at
Madurai or near about Madurai has come to
the conclusion through the court of inquiry
that was appointed that the accident was
attributable to the negligent navigation of the
pilot, I am not sure within myself as to how
far that conclusion is inevitable or correct
for that matter. It has been stated in the
course of the enquiry report and in the course
of the suggestions in that report and it has
also come out in the evidence recorded by the
Court of Inquiry that the availability of
information from  Madurai for that aircraft
was not quite upto the mark. The Court of
Inquiry has made the suggestion that an
automatic ~VHF-DF aid should be installed
at Madurai  airport and the reply that has
been given by the DGCA—in so far as an
answer that has been given by the hon.
Minister to a question tabled by me on the
subject is concerned—is that in the scheme of
priorities, Madurai has not yet come and
therefore  hereafter the provision thereof
would be considered. In regard to the
aspect of negligent navigation covered by that
court of Inquiry report, it has got to be stated
that the evidence indicates that navigation on
a wrong route was not altogether the fault of
the pilot. But, it might have been on
instructions given by Madurai after the
commander or the pilot of the
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aircraft had taken the clearance to land at
Madurai. This has often happened in this
country and if you trace particularly some of
the air accidents near about Bombay even
years back, you will find that the information
given by the Control Tower has not been
altogether happy and the working of the
Control Towers is not as efficient as it
should bo and this has created problems in
turn for the pilots who are in the air. But,
Madam, as a citizen of this country and also
as a Member of this House, I must take this
opportunity, though it is the duty of the hon.
Minister, to dispel an apprehension that has
been brought about by one of the hon.
Members in this House in criticising one of
the best aircraft that is in the air, that is, the

Avro aircraft. Madam, the Hindustan
Aeronautics Limited, Kanpur and its
counterpart in Bangalore have been

manufacturing this not only for our civil
purposes, but also for the purpose of the
Indian Air Force and the Avros have also
been soldoutside the country. For example
the Royal Nepal Airlines is mostly operating
on Avros and it is wrong to suggest, even
with any distant doubt, that the crash that had
occurred at Madurai had been on account of
any possible or probable defect with the
Avro aircraft. It might be, Madam, that the
inside conditioning of the aircraft is not as a
good or it might be that the seating available
is not as good as you would have it in any
other important aircraft. But, this is a very
very small matter not concerning the safety
of the aircraft at all.

Then, Madam, another aspect that I would
like to touch upon is the airports. The
provisions of this amending Bill refer to the
possibility of various types of aircraft being
operated or intended to be operated in the
aerodrome and makes provisions for various
of types of aircraft also and instructions
being given by the DGCA in regard to the
operations of particular types of aircraft. We
have been going in for changed types of
aircraft. It must be said that as and when
modernisation occurs in the aeronautical
field, it might be necessary for us to go in
for newer and newer aircraft and probably
the desire, so far as our domestic aircraft
operation is concerned, is to go in hereafter
for jets subject, of course, to the contracts
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for the purchase of Avros so long as Avros
are having propeller engines and not com-
pletely jet-propelled engines. Madam, we had
been going in for Boeing 737 and we had
been trying to see that our airports are in a
way streamlined for the operation of Boeing
737. Madam, there are Press reports—and the
hon. Minister must have seem them and I do
not know how far they are correct— that the
domestic air line is not to go in for Boeing
737 hereafter on account of some difficulties
in regard to some of our foreign exchange
arrangements with the United States of
America and we are likely to go in for 250-
seater planes available with certain European
countries. Certainly, Madam, the 250-seater
planes might be necessary in certain cases.
But, so far as most of the airports in our
country are concerned, these large planes
would be unsuitable and the suitability of
Boeing 737 is that shorter runways may
receive it and the plane also can take off from
shorter runways. But many of our important
airports where there is great commercial
traffic available are situated in such places
where possibly there could be no improve-
ment at all. The hon. Minister and you,
Madam, would kindly excuse me if I
particularly refer to the case of Cochin.
Cochin has long been requiring a modernized
airport and there is every possibility of
enlarging it into an international airport. The
only difficulty, Madam, is that it is
impossible to extend the runway in the place
where it is located today in the Wil-lingdon
Island because it is in the midst of the
harbour, it is in the midst of the railway
station and with all sorts of obstructions
around it has been found that larger planes
cannot come there at all because there is
some danger and risk involved ..

(Time Bell rings)

I am finishing, Madam. The next thing that I
would like to refer is particularly the
reference in this Bill to the protection that is
envisaged so far as our airports and runways
are concerned from new buildings being
constructed. I am now having in my mind
the difficulty that occurred at latest in one of
the airports that I know, that is, Trivandrum,
where just about ten years ago a very big
three-storeyed building for the ITI was put
up and there was no reference
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at all made to the Director-General of Civil
Aviation and it was only later that the
D.G.C.A. had noted it. Hereafter, the
provisions that are drafted in the Bill would
enable the Civil Aviation Department to
give necessary instructions and compel
persons and State Governments even to see
such buildings are not indiscriminately put
up.

Madam, you have already indicated to mo
that I should close. And, therefore, I do not
propose to go into any new aspect altogether
except to make one reference to a provision
in the Bill which, according to me, does not
appear to be very happy so far as the powers
of Parliament are concerned. That, Madam, is
clause 6 of this Bill. It is stated in clause 6:

"Any order issued by the Central
Government under section 6 of the parent
Act would have effect notwithstanding
anything inconsistent therewith contained
in any rule made under this Act".

Madam, the powers of rule-making in the
original Act are contained in section 7.
These rules have got to be published under
section 14. As you know, Madam, with your
large legislative experience it has been the
trend in modern times that whenever
subordinate legislation is initiated it should
have the concurrence of the Legislature or
Parliament at least afterwards. It may not
require prior concurrence but this subordi-
nate legislation and rules should be placed
before Parliament. The concurrence of
Parliament should be obtained and they will
take effect only subject to any amendment
that Parliament may make.

In fact, that provision was not there in the
Aircraft Act, 1934. The independent India
found it necessary to incorporate such a
provision in tune with the modem democratic
trend and section 14A was introduced by
amending the Act. Section 14A states that
any rule issued under this Act should be
placed before the Houses of Parliament and
that shall take effect only subject to any
amendment that the Parliament may make.
Now, Madam, section 6 of the Act enables
the Central Government to issue instructions
and orders, executive or administrative as
they are called, for a variety of purposes. In
fact, the powers
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of the Central Government to issue instruc-
tions and orders under section 6 are so wide
that their limitation is only the provisions of
the Act and the provisions of the subordinate
legislation in the rules. In clause 6 it is stated
that any administrative or executive order
issued by the Central Government shall take
effect notwith standing that it is inconsistent
with any rule issued under this Act. I submit,
Sir, that this is undemocratic, it is bad
legislation, it is not in tune with modern
times and now...

SHRI BHUPESH GUPTA: The hon.
Member should make up his mind.
Sometimes he calls it good and sometimes
bad.

SHRI K. CHANDRASEKHARAN: T i
have long made up my mind. Madam, the
position, therefore, is that this Bill having
been passed by the Lok Sabha, it would be
difficult for the hon. Minister to take it back
to the Lok Sabha for this amendment. I,
therefore, request the hon. Minister to
consider the position that I am suggesting to
him, i.e. any order issued by the Central
Government which is inconsistant apparently
with any rule issued under this Act should be
placed before Parliament even though the
legislation does not require that the same
should be placed. I submit, Madam, that the
Houses of Parliament should be enabled of
review any order that has been issued by the
Central Government, which is inconsistent
with the rules that have been made and which
rules have been passed by the Houses of
Parliament. Thank you.

SHRI BHUPESH GUPTA : Just one point
for clarification. I do not want to make a
speech. It is just on one point. This question
of search of passenger has to be gone into.
This is because, Madam, the Members of
Parliament do occupy sonu place, they are
identified people, they are not unknown
people or the people who are not easily
identified. They can be identified by their
cards. Now I find that they are
indiscriminately searched. I do not say that
all the customs Officers are like that. Some
of them have been very kind to me and to
others also. But the question is why should it
be? If you cannot trust a Member of
Parliament—after all he would not be a
hijacker- whom are you going to trust?
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Yet I find some people are not searched.
These are big businessmen, Ministers and
others. I think Mr. Karan Singh will look
into the matter. Suppose, somebody knows
that Mr. Karan Sngh is travelling, should he
be searched? Search is to be made when
there is some suspicion. But when you know
that a Member of Parliament or Mr. Karan
Singh or any other Minister is travelling, it
should be assumed that they are not
hijackers. I am not claiming special
privilege. If you search, then you should
search everybody, from the President down.
What is the guarantee that he is not a
hijacker? Do I understand that when he goes
into the plane, he would also be searched?
Do I understand that when Mr. Karan Singh
goes into the plane, he would be searched ?

DR. KARAN SINGH : I am searched.

SHRI BHUPESH GUPTA : I think that is
bad. That should not be there. I think this
nonsense should stop. It is absurd for
anybody to think that way. It shows
something is wrong there. Why is it that a
man getting into a plane is to be searched If
you suspect that he is likely to carry weapon
for hijacking, then you should search.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY).Thispoint
has been discussed here by other Members. |
think this point has been sufficiently
discussed.

SHRI BHUPESH GUPTA: Are you
searched? Then how do you like it ?

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): It is not
my liking, but...

SHRI BHUPESH GUPTA: I am not
opposed to it. All my life I have been
searched. I cannot think of a situation when
the people who are identified, whose bona
fides should not be questioned hijacking.
Has any member of Parliament in any
country in the world hijacked a plane? Is
there an iota of doubt that the 770 Members.
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SHRI KALYAN ROY: Not Members but
perhaps some Ministers have done.

SHRI BHUPESH GUPTA: At other
times about hijacking of wives I have heard.
That kind of hijacking I am not talking
about. I am not entering into that needless
controversy at all. 1 have been watching it. It
is a wrong approach. If shirmati Purabi
Mukhopadhyay is going to a place and if she
is identified, nobody should suspect her that
she is likely to hijack the plane. Where shall
she go? She may land the plane in the Rajya
Sabha. If you do not however recognise a
man, | can understand precaution being
taken; otherwise what would the foreigners
think? Dr. Karan Singh says that he is being
searched. It is not a question of personal
thing. He may like to be searched in the male
and female counter as well.

SHRI KALYAN ROY: The other

Ministers are never searched.

SHRI BHUPESH GUPTA: | must confess
that I have also not been touched. The
detective officers know me and they do not
search me some times because they feel
embarassed although I offer myself to be
searched. I think this funny thing should not
be there but some sense of proportion should
be there and I think Members of Parliament
have got used to all these things. Therefore
this question should be a little considered by
Dr. Karan Singh. Anyhow I would not like
Dr. Karan Singh to be searched just as I
would not like any Member to be searched
because I do not start with the presumption
in the remote recesses of my mind that he
would hijack.

DR. KARAN SINGH : A number of very
interesting and important points have been
made in the course of the discussion. Not all
of them arc directly concerned with the Act
that we are considering but with your
permission I will try to answer most of the
points raised. _ _

AT T gl ST
wgraat & faur 7 %9 ad W@ %
ZUTL gars szt arat &1 fag wgrarr
21 B9 999 F qAT 7@ G G1% AL
# F9e qi HETTO Gl
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SHRI S. S. MARISWAMY : Why do
you switch on to Hindi?

DR. KARAN SINGH: I answer in
Hindi to those who spoke in Hindi.

SHRI M. KAMALANATHAN : Then
can you answer in Tamil?

DR. KARAN SINGH: Unfortunately I
cannot T g gAq 4 fa 5 aArzaTE @
Fad gfam & uw faamd &1 armg
U gFW w1 azmg uF fadr @,
U £z 1 1241, A< OF q17 &7 413~
g, @ w1 f A oF § @
AT ag § wa wfvedr &1 WU |
CIEANE: r ol i e B I A A
® 40 a7 T § A H "HAAr
g fr game wararam 4, gaw efiean
& wETaraT &1 qF A g ardy gfaa
F Al gw ar agn fF sa #wgrae
#i faq wfrfen afg & @y
& wae # Fgi e | 9g &% A1 §
TITaYT OF 437 AgeA 1 €AW § |
TremATg St & #Afax § st &g 4
a1d g ®al A AfFERT AT
FWATC & qaq 7§ IgH W |
F 3t areataq faarar § & gard
gfez agr 7@ wgad T @ a1 ara
AGTE | TEM AT H7 ATT AT F,
war gaad fradia q &, agr ad
gfer srew g, ST amg ag §
far wr fareel vz MimyR 7 gars Jgia
ST A1 981 aga ¥4 FNT A4 ATH g,
o g faaroE & A w4z
gy faawew &1 s @ gq femaw
UAT ATEFA | OF AR Tar a2
fe ot 2@ fe frar e faaroa € fem
aTh TEL & |

afFa gna arrayT & faor & sfierg
uaT wrged & gl & g foe @ ag
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A &% A H e WA & 3T
g fafag g, 3oz faee s sud
IAL GRA A AME AfAAT T | HFTRT
TCH AT gAd s AT aarE W afaw
areq FT A1 g1 aeEys & fang §
T BfFeqd w1 §id 4g
faamar @ fw agr 2few g dr gd
orar §, agr A gw AToq  FT ad |
gH THHT U AT § A T gHE I
@A wa Wl T g S gw
LA FT G FI

TG WEA T AT AT FE G,
Sd fw qfw & 49 wmex geAw
wenfa g1 ) @59, SHE T a9 g ALl
grit agife s ST SAET F1E ST,
GATT WiE Aq q HE A= G Han |
gaw! foaet ot gardt arag g, faadi
qfad §, a9 W TN 49 GAR at
AMT | 99T A1+ gI e af gaq dmfa
Tl | wfr ag A awd g fa agi
e WG g =nfg

Shri Kamalanathan spoke about the
Chicago Agreement and the delay in imple-
menting the international Agreement. I
entirely agree with him that an international
Agreement should be implemented as early
as possible and I can assure him and the hon.
House that our country has got a proud
record of implementing international
Agreements and there is no question of our
wanting to delay it.

Madam, I must take very strong objection
to the personal attack that  Shri
Kamalanathan has thought fit to make upon
my colleague, Shri Mohan Kumara-
mangalam. [ think this is extremely unfair.
He was a very competent Chairman. It was
true that there was some trouble but it is
extremely unfair to say that he was...

SHRI M. KAMALANATHAN : The
trouble started when he was Chairman.

DR. KARAN SINGH: That is also not
correct. The trouble in the Indian Air-
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lines has been endemic for many years and it
is entirely unfair to say that it started when
he was Chairman. In fact I was the Minister
and I am satisfied that he was an extremely
competent and able Chairman. I would
request the hon. Members that this sort of
talk is extremely unfair and I must repudiate
it, Madam, with all the emphasis at my
command.

SHRI S. S. MARISWAMY: After all, he
has given his views.

DR. KARAN SINGH: With regard to the
point about service to Salem, Salem is one of
the points which is under consideration.
Some other places have also been mentioned
I must say, Madam, the demand upon us for
extension of air services is very strong but
hon. Members will appreciate that three
things are required before an air service can
start anywhere. First of all there is the airport
which must be long enough to take the plane.
Then it must have navigational facilities and
also terminal facilities. It is now an expensive
affair. In the old days a Dakota could land
just in a football field. Nowadays you require
long runways. Then you must have the
aircraft available and this is most important.
And there must be traffic. It is only when
theso three things coincide that it is possible
for us to start a new service. We are con-
stantly looking into the various demands that
are raised in different parts of the country and
we are trying to do what we can as soon as
we can. Now one airport in the south I will be
inauguratingthis year and that is in Tirupati; I
hope the Tirupati airport will be ready soon.
Salem is one of the points which is under
consideration.

SHRI M. KAMALANATHAN : Last
year in reply to a question in Lok Sabha you
said that you were going to sanction an
airport at Salem.

DR. KARAN SINGH: I never said I was
going to sanction. I said we were surveying
as we were surveying Gorakhpur wherethere
is already an airport; it is not just a question
of opening a service. There are so many
factors involved and we have to work it into
the resources that are available. After, all our
resources are limited and we have to work it
over many airports.
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Madam, the hon. Member raised a point
about service to the Andamans. Now it is
very irritating that we have got to fly to our
own country via a foreign country. This has
been irritating me for a long time ever since
I became Minister. Unfortunately the
Skymasters that used to fly direct have been
phased out and the Viscounts cannot now
fiydirectly over the ocean to Andamans. It
has got to go and refuel at Rangoon. As far
as the bigger planes, the Boeings are
concerned, the airport at Andamans is not
big enough to take them.

SHRI M. KAMALANATHAN : At
Nicobar the Japanese have constructed a
long runways; it is already there.

DR. KARAN SINGH : There are certain
defence problems involved in that. We know
this difficulty; we do not have adequate link
with that area. In fact we have given a
private party permission to fly from Madras
to Andamans. JAMAIR had applied for this.
They had bought the Skymasters and we had
given them the permission. I do not know
why they have not started this routo. Perhaps
they also did not consider it to be lucrative.

SHRIM. KAMALANATHAN: Why
can't you utilise the runway at Nicobar?

DR. KARAN SINGH: We cannot utilise
it. There are difficulties, and we cannot
utilise it, and the point is, we want an airport
at Andamans, at Port Blair. It is a very
sensitive area. There are various other
problems involved in that. But I am siezed of
the matter and I am hopeful. My colleague,
Mr. Ganesh, who comes from the
Andamans, has also spoken with me and we
are looking into it to see what we can do.

Madam, Shri Kalyan Roy had several
useful points. One of them is the question of
compensation. Now I must admit that I am
most extremely dissatisfied with the way
compensation claims go. Just the other day
somebody wrote to me about a claim in the
Madurai crash, and 1 wrote a letter to the
Chairman saying that it was
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ridiculous that this had not been paid. And
now 1 am surprised to learn that even in the
Silchar-Gauhati crash Some claims have not
been paid. The difficulty, Madam, is this that
without succession certificates duly given by
a court it is not possible for the Airlines
always to make payment, because they have
got to indemnify...

SHRI K. CHANDRASEKHARAN : 1
think, you should change the rules. The Life
Insurance Corporation is paying without
succession certificates.

DR. KARAN SINGH: I agree with you
and this is the point I was comingto. The
trouble is that this involves legal formalities.
I think the point is very well taken. I shall
look into the matter and see whether the
rules cannot be changed because, after all if
the LIC can pay, there is really no reason
why others should not. It is ridiculous that a
family should first of all have have the grief
of losing a loved one and then have to wait
for months and years before getting
payment. I agree with you that this is an
intolerable situation. I will immediately get
in touch with the Law Ministry to see if there
is anything we can do to expedite the
payment of these claims.

With regard to Calcutta, Shri Kalyan Roy
said that there was some kind of a feeling
that Calcutta was being discriminated
against. All I can assure him is that as far as
this Ministry is concerned, there is no
question whatsoever of Calcutta being
discriminated against. In fact, the first new
international terminal building that we
constructed in India at a cost of Rs. 2J crorcs
was in Calcutta; a brand new building has
been constructed in Calcutta.

Now the question of foreign airlines,
Madam, is really not something on which we
as a Ministry can issuea directive. You can-
not force an airline to function to a certain
fixed schedule. They have their rights. As
long as they think that it is lucrative and
profitable for them to fly, they will fly. When
they dc not think that it is profitable for
them, they will stop flying in the same
manner as Air India did. Air India used to fly
to many places. But we have since dropped
several places in Europe, because we did not
think it profitable. Likewise, foreign
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airlines flew dropping Calcutta, but so far as
we are concerned, Madam, I can assure you
that on out part in our Ministry we have tried
our best to influence them, to urge them, not
to give up Calcutta, and I am happy to say
that the trend of international airlines getting
out of Calcutta has recently been reversed,
and there is reason to believe now that
foreign airlines will come back to Calcutta in
a big way, and it is unnecessary for me to say
that the local political conditions in Calcutta
and in Bengal were to a very large extent
responsible for the attitude of the foreign
airlines. Now, after the liberation of
Bangladesh, after the last elections, and so
on, I am hopeful that they will come back,
and that is why I did not want to use the
international terminal for domestic purposes
because, if I did that, it would immediately
mean accepting that Calcutta is no longer
really a viable international air terminal and
so we are using it as a domestic air terminal.
So I kept it there even though it was 'under
use because I feel it is very important that
Calcutta must come up again as a top class
international airport, and the first airport
hotel that I am building in this Ministryis
being built at DumDum. So I think it will
come up.

SHRI KALYAN ROY: What
Bombay?

about

DR. KARAN SINGH : The Bombay one
is being built by Air India. 1TDC is building
it at Dum-Dum. So, there is no question
Whatsoever of discriminating against Cal-
cutta. In fact, we realise that Calcutta is a
very major airport. We will do whatever we
can to see that tho traffic there develops.

Now he has talked of two other things.
Madam. One is the domestic terminal and
the second is the City Booking Office i n
Chittaranjan Avenue. We are renovating the
domestic terminal and I am hopeful that by
the end of this monsoon there will be an
improvement there. As far as Chittaranjan
Avenue is concerned, I will have to find out
what the position is. Either it means that we
do not have enough office accommodation
there, that we must hire more
accommodation, or get more booking clerks
or whatever it is. I will certainly look into
that and see what can be done. Then he
raised the question of unemployed
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pilots. I am aware of this problem. We have
done two or three things. Firstly, we have
changed the method of giving commercial
licences to the pilots, so that all the
commercial pilot's licences are given now in
our training institute in Hyderabad.
Otherwise, what was happening was that a
hundred boys were spending money in get-
ting licences in the hope that sooner or later
they would get jobs. Now, job opportunities
for pilots are limited. Thorcfore, we have
tried to prevent the growth of unplanned
commercial pilots licences and we have
concentrated now in Hyderabad. Secondly,
we have asked tho UPSC and they have
agreed to amend some of the recruitment
rules for aerodrome 'officers and so on, so
that those who hold a commercial pilot's
licence will be also able to compete for those
posts. Thirdly, I have written to my
colleague, the Minister of Agriculture,
saying that in crop spraying operations these
pilots should be given preference. So, we are
seized of the matter and we are trying to do
whatever is possible within our means to see
(a) that the pilots who are there already are
sooner or later absorbed and (b) that in
future not very much of a surplus number of
pilots is allowed to be created. He also raised
the question of searches. I do not know
whether Shri Bhupesh Gupta may come in
by the end of my speech. Otherwise I will
deal with that later on.

Shri Shejwalkar made some remarks with
regard to traffic. He said two or three things.
Firstly, he said quite correctly that merely
passing this Bill was not enough. What is
required is to follow it up with concrete
action. That is certainly true. It is also true,
as he said, that cleaning up these airports is
not goig to be a small job because in the
restaurants, as a result of the last fifteen or
twenty years, a lot of work has to be done. It
is for this very reason that Parliament has
passed the International Airports Authority
Bill which has now come into force as an
Act. A new Authority has been set up whose
job it will be to ensure that our international
airports particularly are up to international
standards and the Department of Civil
Aviation will look into the others. Certainly
the restaurants should be kept clean. I
entirely agree with him. We want to launch a
cleanliness drive in all our airports. Now,
apart from the menace
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of birds and so on it creates a very bad
impression, if not an impression of filth and
dirt. 1 want that our airports should be
models of cleanliness and efficiency and we
are bending all our energies towards that
end.

gl FaQ ar 9@ W W
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He is not here now. He asked why cannot
passengers be intimated on the telephone
when there is a delay. I am afraid this is not
possible for two reasons. Firstly, not every
passenger has a telephone. You cannot ring
up somebody else's telephone and disturb
him at his telephone. Secondly, it is not
always possible to predict in advance for
how long the snag will be there. Very often
delays arethere because of technical snags.

We do not know really whether there will
be a delay of one hour or more. Let us say
that there will be a delay of three hours and
we telephone everybody. Now, the snag is
put right within an hour. Then the plane is
off without these people. All over the world
this is one of the occupational hazards when
you have to take your chance at the airport.
All I can do is to try and make the airport so
attractive that the waiting will be painless. It
will be a pleasant experience. That is what I
am trying to do.

Shri Chandrasekharan, who has always
taken a great deal of interest in aviation
matters, has come up with very constructive
suggestions. He mentioned two or three
things. He said that the control towers
should be improved. Our control towers, in
fact, are good. They meet the ICAO
requirements. In some of our international
airports, for example, in Delhi, I think our
control facilities are among the best in the
world. In regard to others we are constantly
looking ii,to the matter and constantly trying
to upgrade the equipment that is available to
us according to our resources. I am very glad
that my hon. friend, Shri Chandrasekharan
immediately repudiated another remark
made by Shri Kalyan Roy, the remark
unfortunately made with regard to Avro
aircraft. This seems to be coming again and
again. Every time I stand up in the House
this question arises.
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Somebody or oilier makes a remark to say
that the Avros are bad and they arc unsafe. It
is not true. That is a plane which we make in
this country and wc have looked into it It is a
good plane as Shri Chandrasekharan has said.
For any Member to make a general statement
"Oh, you know it is uncertain", is not correct
and people are unhappy. I would submit with
due respect that it is not really in the interests
either of the travelling public or of our
indigenous aircraft production.

I am not saying that it is perfect. Weak-
nesses may be there, drawbacks may be (here
in every plane. The Jumbo 747 has got
certain snags. That does not mean that you
can say that the Jumbo is a weak plane.
Aircraft production is a highly sophisticated
industry. About the Avro planes, we ap-
pointed a Committee, we appointed a task
force, and we have looked into it lime and
again, and we are trying to improve the
maintenance in every way and we are in
touch with Hindustan Aeronautical limited
who make the plane. And I do hope that this
controversy with regard lo the Avros will
finally now end. It is our own plane, it is
made in India. It may not be as good as
theforeignjet but, nevertheless.it is a good,
sound and safe plane, and we are seized of
the problems connected with it.

Shri Chandrasekharan also talked about
Cochin. This is a sore point for many of my
friends from Kerala, My difficulty is that
although the traffic potential in Cochin is
very heavy and the IAC would like to operate
two or three jet services the trouble is that,
placed as it is on the island, it is impossible
for us to extend the runway. The only long-
range alternative scheme is to secure an
alternative piece of land somewhere and
develop it. That is a very expensive affair. It
will cost anything between Rs. 1 crore and
Rs. 2 crores. I am already undertaking...

SHRI K. CHANDRASEKHARAN:The
State Government are prepared to give the
land.

DR. KARAN SINGH: We are already
taking up a big airport at Calicut. Now, my
total budget for the Fourth Five Year Plan
for domestic acrodromes is about
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Rs. 6 crores out of which Rs. 1.5 crores are
already going,to be allotted in this Plan and
the next Plan for Calicut. So, 1 have
suggested to my Kerala friends that if the
Kerala Government wishes to acquire the
land and give it to me free of cost, 1 would
welcome the gift.

SHRI K. CHANDRASEKHARAN*
Would your Ministry kindly communicate
this to the State Government and follow it
up?

DR. KARAN SINGH : I do not give an
assurancethat we will start the construction
of the airport. But wc welcome the gift, we
will keep the land with us. Cochin is a place
which has a heavy traffic potential and as
and when funds become available, we will
certainly try ad see what can be done. But 1
would urge that the sooner the land is got by
the State Government and given to me, the
better it is.

SHRI A. G. KULKARNI (Maharashtra)
What about Kolhapur?

DR. KARAN SINGH: I knew that Shri
Kulkarni would ask about it. I have got a
note on Kolhapur. Wc are in touch with
them. The total requirement of land is244
acres and 177 acres aretobe acquired by the
State Government. We have not yet received
any communication. [ thought that Shri
Kulkarni would raise this. That is why I have
got the detail. I will be wriiing tomorrow to
the Chief Minister of Maharashtra urging
him that this acquisition of land should be
started so that we can proceed with this
matter.

There is one other point which was raised
by Shri Chandrasekharan with regard to the
rule-making thing. As far as I understand it,
it is a question of the emergency powers.
But about the point that he has made, I will
certainly look into that and see what needs
to be done with regard to the laying of the
rules on the Table and so on.

SHRI KALYAN ROY: What about searches
and about the so-called spiritual Gurus
taking their imported Impala cars right up t o
t he plane ?

DR. KARAN SINGH : With regard to the
Gurus, I do not know. This is a special case.
I would not like to say any-
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thing that would hurt anybody's religious
susceptibilities. Sometimes special facilities
are offered to various dignitaries, parti-
cularly when large numbers of people...

SHRI A. G. KULKARNI : We have had
enough spiritual discussion in the morning.

DR. KARAN SINGH: Sometimes when
somebody is coming, quite a large number of
devotees want to meet him, and certain faci-
lities are given to them. All over the world
this happens. I do not want to go into that
problem.

But there are two basic things. One is the
question of searches. Madam, we are
ourselves extremely irritated by this, by
havingtosearch, because it is bad really for
everybody; it is irritating for the passenger,
for the airlines staff, for the airport people.
No one wants to search. But the trouble is
for security purposes, because of the
hijacking, we instituted these searches, and
once the searches are instituted.it becomes
very difficult and awkward to make any
exception. Shri Bhupesh Gupta said that
they should be recognised. He must appre-
ciate that the search does not take place only
in Delhi, the search takes place everywhere
in India. How is it that every single airport
or airline official to know who is exactly an
MP and who is not?

SHRI KALYAN ROY: How does he
know a Minister?

DR. KARAN SINGH: Exactly. They
cannot. Therefore, the point is well taken
that there should not be an exception. There
are two points, firstly, whether the search is
necessary or not. The matter is being
constantly reviewed. I can assure you that
we are looking into the matter and if we can
get rid of the search I will be the happiest
person.

SHRI KALYAN ROY: Do not discri-
minate.

DR. KARAN SINGH: lam comingto that.
I said there are two points. One point is whet
her searches are at all necessary. This is also a
good point because, after all, how long are
we going on with this irritant formality?
This is a policy matter.
Wearclookingintoitfiomtimetotime and
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the moment I feel that security would allow -
me to drop searches, I will drop the thing like a
hot brick. I would be very happy to get rid of
this irritating procedure...

The second point, Madam, is that if there
are searches everybody should be searched.
I entirely agree with Mr. Kalyan Roy that
there should not be exception and that is
why, for example, when I come to the airport
I make it a point to be searched just in order
to make this clear- that if the Minister of
Civil Aviation himself is searched there
should not be any objection for somebody
else.

Certain exceptions are sometimes made in
the case of somebody who is not well or for
somebody who cannot walk up to his car.
Otherwise there is no rule whereby we say
that Ministers should not be searched. As far
as we are concerned, the rule is for everybody
and that everbody must be searched.
Occasionally, may be, somebody cannot
walk or somebody is a heart patient and he
drives up in his car and so on. But we want
to enforce the rule and that is why to set an
example I myself insist on being searched
every time I travel.

SHRI KALYAN ROY: What about your
Cabinet colleagues?

DR. KARAN SINGH: As far as I know
everybody is searched. But we agree that
this whole problem of search needs a very
thorough second look. I am looking into it
fromtime to time in consultation with the
Home Ministry and so on, and we hope, in
fact, that the necessity for searches them-
selves will soon disappear.

SHRI S. S. MARISWAMY: The hon'ble
Member referred to the Madras flight to
Delhi. It leaves Madras in the evening and
reaches Delhi at midnight. It is neither a day
flight nor a night flight.

SHRI THILLAI VILLALAN (Tamil
Nadu) : I am anxious to get a clarification
from the Minister. It has already been raised
by one of our Members. The timing of
flights, especially from Madras to Delhi, is
the most inconvenient time. It is called day
service. But it starts at 7-30 in the evening.
And if it is delayed, it will start
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even at 10.12 at night and reaches Delhi in
the midnight.

Therefore, the timing should be changed
immediately.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) Please
meet the Minister in his Chamber for these
minor details. Do not take the time of the
House.

SHRI THILLAI VILLALAN : This point
has already been raised but he has not
answered.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : The
question is:

"That the Bill further to amend the
Aircraft Act, 1934, as passed by the Lok
Sabha, be taken into consideration."

The motion was: adopted.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): We
shall now take up the clause by clause consi-
deration of the Bill.

Clauses 2 and 3 were added to the Bill.
CLAUSE A—Amendment of section 5

CHAUDHARY  A.
(Bihar): Sir, I move:

MOHAMMAD

1. "That at page 2, line 15, for the words
ten kilometres' the words thirty kilometres'
be substituted."

2. "That at page 2, after line 16, the
following sub-clause be inserted:-

'(/«) for securing safety of Aircraft
operation, any slaughter house situate
within the radius of ten kilometres from
the aerodrome, shall be converted into
an' underground slaughter house."

The questions were put and the motions
were negatived.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): The
question is :
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"That clause 4 stand part of the Bill."

The motion was adopted.

Clause 4 was added to the Bill.
Clauses 5 to 9 were added to the Bill.

CLAUSE 10 (INSERTION OF NEW SECTIONS 9A,
9B. 9C & 9D.

SHRI CHAUDHARY A. MOHAM-
MAD: Sir, I move:

"That at page 4, after line 14, the fol-
lowing sub-clause be inserted.

'(iv) by publishing in the Official
Gazette".

The question was put and the motion was
negatived.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): The ques-
tion is:

"That clause 10 stand part of the Bill.

The question was put and the motion was
adopted.

Clasue 10 was added to the Bill.
Clause 11 and \ 2 were added to the Bill.

Clasue 1, the Enacting Formula and the
Title were added to the Bill.

DR. KARAN SINGH: Madam, I move:
"That the Bill be passed." The question

was proposed.

SHRI S. S. MARISWAMY: Madam, I
would like the Minister to say about the
Madras flight. We have been persistently
asking the hon. Minister to give his reply. As
a matter of fact, 22 members of Parliament
went to him in a delegation and gave a
representation to him for a change in the
timings of the Madras flight. The hon.
Minister assured us orally that he would do
it. But it has not been done.

DR. KARAN SINGH : Madam, whenever
we come out with a schedule, a number of
objections are raised by various people
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in the country. Sometimes a flight is too
early, sometimes it is too late. There are
various difficulties. Some people miss their
breakfast, some people miss their dinner and
so on. What we have got to do is to ensure
the maximum utilisation of the fleet, hon.
Members from Tamil Nadu came to me and
said that this was the position. I think they
had met the Airlines officials also. I said that
wheneverthe next amendment came about,
we would certainly try and see what we
could do. Madam, very rapid changes in the
schedule are not possible or even desirable.
A lot of tourist bookings take place months
in advance and if you keep on changing the
schedule constantly, everything is thrown
out of gear. Indian Airlines is seized of the
problem and we will certainly try to
accommodate to the wishes of the hon.
Members.

SHRIS. S. MARISWAMY : We met you
as early as November last year, before the
summer schedule was announced, and we
requested you to consider it. And you also
promised us that you would give a oneway
change and not a double change.

DR. KARAN SINGH : I will talk to the
Airlines people.

SHRI K. CHANDRASEKHARAN :
Madam, the hon. Minister has stated that
once the schedules are published, there are
objections and it is very difficult to satisfy all
of them. At the same time, to avoid the
objections or to keep these objections to the
minimum, may I suggest to the hon. Minis-
ter-in fact, one of the Air Passengers Asso-
ciation in the country has passed aresolution
tothiseffect and sentthe same to the Minis-
try—to consider the possibility of his
Ministry constituting and advisory body for
the Indian Airlines just as the Zonal Railways
constitute advisory bodies for timetables. It is
not as if these suggestions are accepted. But
some high level advisory body regarding
time-tables may be considered.

DR. KARAN SINGH : We had advisory
bodies before, but they were abolished in the
last Bill. But quite apart from advisory
bodies or otherwise, we always welcome
suggestions that may be given by Members
of Parliament and others. We will do our
best within our limitations to fulfil them.
Now, the flight to my own home-town,
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Mr. Chandrasekharan, leaves at 6 in the
morning, which is a most inconvenient time.
People from my city say, "what is this ? You
are the Minister and the flight to Jammu
leavesat 6 inthe morning whichmeans you
will have to get up at 4." But the point is,
this plane has to make so many halts. If I
direct them to put the flight to Jammu at 8
O'Clock instead of 6, they will be losing
revenue worth lakhs of rupees. It is always
very difficult to accommodate everybody,
but we will do our best.

SHRI M. RUTHNASWAMY (Tamil
Nadu): May I ask the Minister if it is to
accommodate the businessmen, who are the
largest users of our airlines, that this time-
table has been fixed ? They finish their
business at 5 either at Madras or at Delhi
and they go back home.

But Members of Parliament and others
who have no business to transact are put to
all this inconvenience.

DR. KARAN SINGH: We have got to
meet the requirements of the maxi mum
number of passengers possible.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): The
question is—

"That the Bill be passed." The

motion was adopted.

THE INDUSTRIAL DISPUTES
(SECOND AMENDMENT) BILL, 1971

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR) : Madam, I beg to move:

"That the Bill further to amend the
Industrial Dispute Act, 1947, bo taken into
consideration."

Madam, the problem of closure of
industrial undertakings leading to loss of
production and unemployment of a large
number of workmen has become





